h;yg, Suspension of Proviso to
Rule 66 Motion)

The motion was adopted.

Clauses 2 to 11 were added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI VEERENDRA PATIL: Sir, I
beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is!
“That the Bill be passed.”

The motion was adopted.

16.00 hrs.

MOTION RE, SUSPENSION OF
PROVISO TO RULE 66.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI

VASANT SATHE): 1 beg to move:

“That this House do suspend the
proviso fo rule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motions for taking into con-
sideration and passing of the Cine-
workers Welfare Cess Bill, 1981 and
the Cine.workers Welfare Fund Bill,
1981.”
MR. CHAIRMAN: The question is:

“That this House do suspend the
proviso to Pule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motions for taking into consi-
deration and passing of the Cine-
workers Weifare Cess Bill, 1981 and
the Cine-workers Welfare Fund
Bill, 1981.”

The motion was adopted,
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Welfare Cess Bill
16.01 hrs.

CINE-WORKERS WELFARE CESS
BILL,

AND

CINE-WORKERS WELFARE FUND
BILL

MR. CHAIRMAN: Now we take up
jtems 11 and 12 together. The hon.
Minister.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): 1 beg to move:*®

“That the Bill to provide for the
levy and collection of a cess on
feature films for the financing of
activities to promote the welfare of
certain cine-workers and for matters
connected therewith or incidental
thereto, be taken into consideration.”

I also beg to move:*

“That the bill to provide for the
financing of activities to promote
the welfare of certain cine-workers,
be taken into consideration.”

SHRI MOOL CHAND DAGA (Pali):
The Minister does not want to say
anything?

MR. CHAIRMAN: If you like, you
may say.

SHRI VASANT SATHE: Sir, before
1 indicate the main aspects of the
Bills, I would like to mention briefly,
why these Bills are being brought.
As the House may be aware, at
present, welfare measures to meet the
needs of indigent cine artistes are not
available. According to the Working
Group on National Film Policy, which
was set up by my Ministry o go into
various aspects of an integrated film
policy in depth, the number of people
employed in the Film Industry is of
the order of about 3.5 lakhs. Out of
this, nearly 60 per cent of the workers
are employed in exhibition sector and
the rest in the production ang dis-
tribution sectors. Majority of the
persons in the production sector are

*Moved with the recommendation of the President.
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employeq on casual or contractual
basis. Cine artistes, like artistes in
other performing arts, wither away
owing to changes in styles, trends and
due to age. There are instances whete
artistes who have won great fame and
recognition for their creative talent
have fallen into utter proverty.
Similarly techniciang and other cine
workers who work outside the lime
light often face ilinancial hardship,
Therefore, there is a pressing need
for creating a Welfare Fund to assist
cine artistes and workers in indigent

circumstances,

I may draw the attention of the
House to the fact that the Bills aim
at the welfare of essentially low-paid
cinema workers in the production
sector. The objective is to create a
welfare fund to provide financial
assistance and to pay dfor other
welfare measures for such pinema
workers whose monthly wage does
not exceed Rs. 1,000/- or in case they
are employed on lump-sum payment
such remuneration does not exceed
Rs. 5000/-., We have deliberately
decided 10 attend to the welfare needs
of low-paid workers in the production
sector of the Film Industry as it is
these workers who are in gire need of
assistance from the Government,
particularly, in the old age.

Sir, through the Cine Workers
Welfare Cess Bill, 1981, we propose to
levy, as a cess, a duty of excise at the
rate of Rs. 1,000/« on every feature
film certifieq for public exhibition
under Section 5(A) of the Cinema-
tograph Act, 1952. The duty of excise
to be levied shall be in addition to
any cess or duty leviable on cinemato-
graph films under any other law in
force. This duty shall be payable to
the Central Government by the pro-
ducer of the feature films within a
period of fifteen days from the date
of certification of the film, As you
might have noticed, the proceeds of
the duty shall be credited to the Coon-
solidated Fund of India. It is pro-
posed that the Central Government
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also should have the right to exgmpt
any film, for reasons to be specified,
from the payment of duty. In case of
non-payment within the gtipulated
period, the producer is liable to pay a
penalty not exceeding Rs. 50/~ for
every month during which the gquty is
in arrears, I am confident that con-
sidering the small level of cess which
is proposed to be raised per feature
film, it will not constitute any burden
on the film producers and this Bill
will be welcomeq by the enlightened
sectiong of the Film Industry which
are alive to the need of welfare
measures for their own workers.

The amount of money raised by the
cess will provide a nucleus of about
Rs. 7.5 lakhs per annum for the
Welfare Fund which js proposed to
be created through the Cinema
Warkers Welfare Fund Bill. This has
been estimated on the basis of pro-
duction of about 750 feature films per
year. The Bill provides for crediting
of any grants to be made by the
Central Government or for acceptance
of donations from different sources,
I am hopeful that with the coopera-
tion of the Film [ndustry, it will be
possible to obtain donations and in-
erease the overall resources available
under the Fund.

The Cine Workers Welfare Fund
Bill hag a provision to constitute Ad-
visory Committees as also a Central
Advisory Committee to advise the
Central Government regarding the
administration of the proposeg Fund,
It‘is. therefore, intended that the Fund
wil] be operated in close cooperation
of the Film Industry, The Advisory
Committees will include representa-
tives of the Government, Cinema
Workers and the Film Froducers so
that all concerned interests are fairly
represented. The Bill also provides
:l'pr appointment of Welfare Commis-
Sioners, Welfare Administrators and
Inspectors and such other Officers as
may be necessary for complying with
the provisions of the proposed enact-
ments,

Sir, I.have no doubt that hon., Mem-~
bers will welcome this initianve on
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the part of the Government to create
a Cinema Workers Welfare Fund by
Jevying a small cess for the welfare
of the cinema workers in the produc-
tion gectors,

There has been this demand from
the cinema workers particularly, the
Jow-paid casual and other grtistes for
a very very long time and I think we
have given it a long awaited desirable
decision to help the cine-workers who
are in indepent circumstances.

I am confident, Sir that the House
wil! support this measure.

MR. CHAIRMAN: Motions moved:

“That the Bill to provide for the
levy and collection of a cess oOn
feature films for the financing of
activities to promote the welfare of
certain cine-workers and for matters
connected therewith or incidental
thereto, be taken into considera-
tion.”

“That the Bill to provide for the
financing of activities to promote
the welfare of certain cine-workers,
be tjaken into consideration”™

SHR1 AJIT BAG (Serampur): Mr,
Chairman, Sir, I rise to speak on the
Cine-Workers Welfare Cess Bill and
the Cine-Workers Welfare Fund Bill.

The objects and reasons for the in-
troduction of these two Bills as put
forward by the hon, Minister appear
to be satisfactory. But, Sir, our past
experiences in regard to the high-
sounding promises made from time to
time bv this bourgeois landlord gov-
ernment for the uplift of the down-
trodden in this country are very
very pitter, Those rosy promises have
always sunk into oblivion and the in-
digent mass for whom our fulers shed
so much of crocodile tears are thrown
deeper and deeper into the dark
dungeon of eternal misery, So, we
have grave doubts as to the outcome
of these two Bills, It is more so
because of the authoritarian way in
which the Welfare Fung Bill gseeks to
form the Advisory Committees at
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different levels. It is utterly anti-
labour. It cannot do any good to the
indigent worker. It strikes at the
very root of democracy, In intrudes
upon the rights of the State. It
violates the Constitution of India even,
1 shall gwell upon this point later.

Sir, the malady of tha cilig-werkers
knows no bounds. Those working in
the studies, the technicians, the skilled
and the unskilled workers, the
dummies in particular, do not enjoy
any statutory coverage in respect of
their security of service. They are
seasonal workers, The ESI, the Pro-
vident Fund and Pension facilities as
enjoyed by other industrial workers
are but objects of dream to these ill-
fated cine-workers. The lives of the
dummies are not properly insured
against accidents which may at any
moment endanger their lives. This
is because, Sir, film in our country
even 34 vears after Independence has
not been given the status of an indus-
try by our benign (?) rulers, So, as
in all other spheres the black-money
reigns supreme in the film industry
of our country and that is the only
reason bching all the miseries of these
helpless cine workers. The powers
that be in our country who are but
puppets in the hands of these black-
maoney hoarders do not dare 1o touch
them.

Sir, while it is gratifying to note
that the Government of India at long
last has come up with legislations for
the protection of the distressed cine
workers we cannot but notice in it a
sinister move on the part of the
Centra] Government to trample down
the rights of the States. By power of
these legislations the Central Govern-
ment seeks to seize all powers in this
respect in its fold. It geeks to con-
trol all the affairs of the proposed
welfare Fund. In the formation of
Advisory Committees at different
levels, as proposed in the Bill there
is no trace of election anywhere.
There is only selection and that toe
obvicusly by those enthroned at the
Centire. What else can be a glaring
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example of naked authoritarianism, a
ghastly butchery of Democracy? Sir,
this js going to be implemented in
gross violation of the Constitution of
India, wherein, under Entry No. 33
of the State List in the Tth Schedule,
all powers regarding cinematograph
are vested in the States, subject to the
provisions of Entry No. 60 of the
Union List of the same schedule of
the Constitution of India which vests
in the Centre only the power of
sanctioning cinematographic films for
exhibition. 8ir, the intention here as
laid down in the Constitution, is quite
clear, To the Union Government it
gives only the power of sanctioning
exhibition and all the Test are to go
to the States.

Through you, Sir, I would like to
draw the attention of of this august
House and that of the Hon. Minister
to another salient point In Clause
1{c) of Section 4 of the Welfare Fund
Bill it hag been stated that the Fund
should be used ‘to provide assistance
in the form of grants or loans to
indigent cine workers. What is the
fate of these indigent cine workers?
Who has made them so indigent? Let
us rast 5 glance at the Punjabi,
Assamese, Oriva, Gujarati, Marathi
and Bengali films. They have been
eclipsed by sex and violence-oriented
Hindi films,

In spite of having the best of cul-
ttural traditions they cannot flourish
because of the black money that
monopolises the Cine industry in India.
And these black money sharks only
care for their profits and out of {heir
lost for pold they do everything to
deprave the mora]l of the youth of
our country. Fighting against these
attacks the Bengali fllms-world, (which
has produced such stalwarts as
Pramathas Barua, Satyajit Ray, Mrina|
Sen, among others) is now at death’s
door, just struggling for existence.

'The Hon. Minister himself conceded
in the Rajya Sabha ip the month of
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April this year. I quote the repoit
from the Indian Express, New Delhi,
dated 28 April, 1981:

‘Mr. Sathe said he was aware that
the cine-workers weare being ex-
ploited ana needed some protection.
He also said, the entire film indus-
try was in the grip of black money.
Production, distribution ang exhibi-
tion of films was controlled by those
in possession of black money
and the only way to extricate it
from their clutches was to declare
it as an industry, Mr. Sath said’,

He also said this in the Rajya Sabha:
“Borrowing in the industry was
at an astonishing rate of 40 per
cent interest whch  was  nothing
but unaccounted money, he said,
ang added, it is a racket. This
racket would go the moment banks
began advancing loans for film
making.”
He also said:

“If banks could advance loans for
construction of hotels, then, why
not producing films.”

So, Sir, he is aware of these facts,

In the light of all that I have already
mentioned, I beg to lay before the
House two very important suggestions.
Firstly let the c¢ine-production be
declared as an Industry. Then, the
lidigent and distressed cine-workers
will be delivered from the eclutcheg of
the black-moneyed sharks who exploit
the helpless cine-workers at their
will. The nationalised banks will also
come forwarg to help them with
loans. The cine-workers will come
under the purview of the Industrial
Disputes Act which wil] entitle them
to the facilities of the E.S.I., provi-
dent Fund, Pension and other things
enjoyed by the other industrial
labourers,

* Secondly, let all the Advisory Com-
mittees at all levels be duly elected
bodies representing all the sections of
people connected with this very vital
industry.

PROF. N. G. RANGA (Guntur):
These small fellow will be forced to
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vote for the monopolists and their
favourites.

SHRI AJIT BAG: Since cinema is
a State Subject, let the Advisory
Committees at the State level func-
tion as autonomous bodies.

Through you, Sir, I request the
Hon. Members to consider the above
matters seriously and urge upon the
Hon. Minister to consider my pro-
posals and amend his Bills accordingly
if he sincerely desires to save the
indigent cine-workers from these
maladies angd the industry as well.

With this, 1 conclude my speech.

MR. CHAIRMAN: Now, our never.
fajling friend, Shri M. C. Dags.

ot w= W T (qre) o AT
wgmy, WA fawwe mod 39-
afeadt & aren fave 3 1% =i ¥
faen  aqr g & 1 wdE 125
sl et W gWrdr fesa fagt
i # o fam ¥ FH-T1F ¥ Ia
fosat & d@fat a7 @ 2

qor o w8 fm omeEr o we
HEZ4 W qvET TR dqfar A o
w &1 Afaw & agar s § fE
TR uz e awd gr o wf e &
WX e4F A2l fawr § 1 & wwaar
g far 4z w4a o wai dfzawee ad
g o« Afwa wz Fgid ag waA
w9 v T @& &7 3O ¥ %4

awidfs wiRw - of T o @
LA I

WiHR W I F gy §

A N A I

aanf gy o & 41 o ar
@ At war g
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ol qw oW T fRe W o
W F@F g, q T aNTAr § g
qTHT g |

Trimdiaa arw g & ug
yreuta  fagr war @ fa dw%aT §9
% @R & smafasfer w92 mE
gfear & siwr faar smoar | TEE
far ow mwan e & ® oW aETr
A0 P gy Wy ¥ amarfazfes
FOE ¥ AHT a7\ ue fev wgh 4 fawaa
¥ far om amy S T #®
TH A ® AW A qar § | d9-
Fu7 gu¥ fad W ¥Fr o § —

“Such amounts as the Central
Government may, after due appro-
priation made by Parliament py law
in this behalf, provide from out of
the proceeds of the duty of excise
credited under section 5 of Cine-
workers Welfare Cess Act, 1981
after deducting therefrom the cost
of collection as determined by the

Central Government under the Act.'”

T oty g fa ug menr §oow
wUT EHT wifge Wi TH wd Fy
wrafuzfer v § omr wFf womr
=ifz | % Ao ME FHqa wEAn
givrr

% g FEAT TEAT 9y far ag fam
fare =rvg o 3 wrar st 7 w9
T & fr oy o ORLareTd weE
AT H7ed DTAEAN FE AEHIL WY
o foad wdw awvr g,
T UH FHIT FT OGT FWIT, F>I
34 WHET TN TR Q1 TV T
FATAT & | WY A UF qeH ¥ AT
ar w2 & F g wwdr  weEw
A | IF & AT GAGH EH, W
ufefadia gidi, w¢ & ad faa
T ®wa yg fRar -



“The Centrs] Gevernment may conl-
* stitute as many Advisory Committees
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as it thinks it to advise the Central

CGovernment on such matters arising
out of the administration of this Act
as may be referred to it by that Gov-
ernment, including matters relating

to the application of the Fund.”

o T, mﬁmfma
g wivA ™ ¥ 2 for fw ow ¥
whdw O fr §gn Az T

"

SHRI RATANSINH RAJDA (Bom-
and

bay South): At the whims
caprice of the Government.

S qE¥T ¥Mr ;A9 H HF
a1 wg &1 wed 9y ¥ agifw wrw
weat & TEq 41d § WY sarEn fogee
T s 1 wwAFA A E

The Central Government may con-
stitute as many Committeeg as it likes,

™ AT FT owedfr s B,
Fq T faw SroT xg Ad wwTET
UF AT AT A qE A5 FEl (w FE
av faq §1 ot @ gy ondt &, =
LI o O A T A T
grif® & & wmar Aaf g wmw £
IWF a0 WS AT FAAr wren £, K
ag #wg A 9T, qriwdfage &1 ar
S-S qF AT S § IA A wwWw
adt A § AR W ARy & o
o @ FE R, ggaT D
wm # Aagl @ar 1 faqar Gwew @
£ 9% I @ g st ¥ ar Ay
g 2 oy & fe A€ dfdl
oTAT #EY A%y §, OHY 3T ¥ aww
¥ aft 2 e wif gart fed
drev Gn @ga & fao ag W AT A
o wgwr f ag A qerarEz & age

orr & Afws 7g @ 7 O
% fee g & Wix goft & @ for
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i Weifere Fund Bil)
0 B ww ard angw e dee
A 3w dfoy ag #iv & w0 & fez
na § 1 wafeg ag o s wpa @

Few fiAr ? mtrirg'a m*r
a7 four & 7 s 4 gWIT
¥ gv fwg-feg 51 23—
uft"r tﬁﬁwa‘rﬁzmﬁﬁa‘m
aqi few 7z feady FH9 8, e
qT FGT T WY AT NEETEAL FHSY
W 77 F1 FATIEAIE w0 g fam
TATH ARY, qT3 AIET 7 MET T 9%
et A fawr | e ug & e oW
1 =zew fuwar 78 & &g 0w
ST W T & FaemT s, 7 et
1T T 2 W1 gg w47 §AIT @ )
qg FIAT a4 &1 SiwA @ w7 E )
foe ¥ % a1 WY TEA &

“Each Advisory Committee shall con-
sist of such number of persons as may
be appointed by the Central Govern-
ment and the Members shall be chosen
in such a manner 35 may be pres-
cribed.”

Then, “the Cenral Government may
constitute a Central Advisory Com-
mittee to coordinate the work of the
Advisory  Commitiees  constituted
under Section 5 and to advise the
Central Government on any matter
arising out of the administration of
this Act.”

W ag o JIAW gAr stfgo fa €A
ST A wmal ¥ 1 7 g ey
) wgr 3ar g1 A fedfgs st f
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# WawesIr N WA a1 FGa
wuit fzar gar e g @ avdw
g gy afwa 3a%F g Tar ans

. feyddez &ar ar 31 wwE F @ Sraw

faa¥) fw ara sarfasde oz & Fav
ot ¥ 7 o frargme B

“The Central Government may
appoint as many Welfare Commis-
sioners, Welfare Administrators,
Inspectors and such other officers
"and staff g5 it thinks necessary for
the purpose of thisy Act and the
Cine-Workers Welfare Cess Act,
1881.” L |

133 AzMAZT A TATFB a1 gArd
/@ oar waa, o Sesg sq@m
FARI g F4ER 7 o @iz e
AT H, AN WE H W @ad
#1¥zq Zy A # 1 2 Aifew
9T g Ar7c ®i40 ARrA FY AL |
fox 2z sad1d o fadfe #7601 72
JuA  TEAIFT FFE H S
fez, A% a7Fr ag & 3 7w f&
gz wvz @ar f®a® am O w14
INFT Ag-myT w3 ?

W3 yigw nzt 9z A faa sro
2 Inwredy o fregd Aw 7
“Welfare meausres tg meet the
needs of indigent cine-artistes are
not available.”
a7 oY FEE(A A g o mfrey AT
g ? =z g ofs ww A Tq
aty fesqi % v fen zo gt ared
ag WY w21 & fo 3@ T7 amad s
AT O 21 ) QIFAFT T Fur H
#3T A1 T HIT HHIT FST HT q23
A 7 FAIT AFYA LIET gt o< A3
gL ET «dd, § aWE a@ awr
g, 3% faar & -
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“whose .. remuneration,  with- res-
., pect to such employment in or in
connection with the production of
each of any five feature films, . .”

ol qewmy w13
L

CICEE DTG 4

N amaig o fRaFT A
A ZATATEN §,  Lg eI @ T

Wi w®e @es 913 @ afgm

I am talking zbout the term ‘cine
worker’. &} gaEAer TN
You have defined it in Section 2(b)
(i):

“who has been employed, directly
or through any contractor or in any
other manner, in or in connection
with the production of not less than
five feature films to wolk as an
artiste {including acctor, musician
or gqancer) or to do any work,
skilled, unskilled, manual, supervi-
sory, technical, artistic or other-
wise., ...’

“Whose remuneration with respect
to such employment in or in con-
nection with the production of each
of any five feature films has not
exceeded, where such remuneration
has been by way of monthly wages,
a sum of one thousand rupees per
month, and where such remuneration
has been by way of monthly wages,
a sum of one thousand rupees per
month, and where such remuneration
has been by way of a lump sum, a
sum five thousand rupees,’”

What do you means by ‘each of any
flve feature films'? T have not under-
stood it. .

SHRI VASANT SATHE: This is a
simple English,

W qw T ¥em: o% A agfy
aga WIT A FATHIT T oX T faw
¥ ATAI 9w geTe A% fxaw
amzAr @6l IEH wm owEr S 0
q wgar svgar § Fo g Aoy s
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FT¥ ¥ 577 38 Farowr g ag feafa
¢ wr gsT was feady srfgo
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A w7 marf ¥ 0 & Srgar 9r
f ®a 8 7 a9 o foow 9y %
EATT TArg &, a1 oY &7 &7 AW
e | ¥ ATH AR WA S f fw
OF EITL To AT 4T 6T A AT wTQC
FAIET T AT A AR NS I,
A1fF AT %1 FoT TW A1H FIT 4

“The Fund is intended to provide
assistance to cine-workers in need and TF FrA K05 T aUd 2= B grAr

1o take up welfare schemes for the g fraga fAT & arz amwr | A

benefit of such workers.” mF FTH agr 2, =¥ fAo gro gmErr &
grg £ fa¥mr & FEd Y aran,

R4 Tq7974 17 FET &, TFIT ATH
F AT WEAr E O wew w0 R
Z) AT FXQ qF A I a7 §, A
angz . fegia medr faedr fadmr
F fqr uwfy &Y @1 ok 3977 @
B FART WF wHI EF 0SB,
T IAF  HIT  RAr qrEd §

welfare
welfare

Then there are certain
schemes, What
schemes? who will organise those wel-
fare schemes and how they will he
implemented? A TF FHT( Ha § O
ag ag w@ ar § ¥

are those

“The Fund is intended to provide
assistance t line-wrkers in need and
and to take up welfare schemes for

the benefit of such workers.”

oAk AR, fA3 220 aar gmr
fr 3% grra 2z 2 f5 73 7w
& TIw grx, mug g wifgw-

faagt grag a@ow g1 o § W ag
frm 208 wyore@rg 1 A
A & o mod fear g f&

“The proceeds of the duty of ex-
cise levied under seclicn 3§ shall be
credited to the Consolidated Fund
of India.,”

TAATLH TTH G & QAT TAFT
arg arfaeis 'z 5o e
ArgT Aar sArw-4 HwE g fw

“The duty of excise levied under
section 3 one any feature film shall
be payable to the Central Govern-
ment by the producer of such film
within a period of one month,..”

o9 W &Y 2000 7 AT W
ey &% & #ifad, sreEn az ffan
WT AT & QT GAT AT XT | ITHY
Mfzn T, M-wrs waAr----' T M gy
THEA & g9 W9 F AT AT AT F
T ® AT F ST 0T f5ar -
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should be recovered as

rears.
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Fromn the date of........

2w aft 23—

Ags soon as it ig published inp  the

Gazelle, it must become 3 law,
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PROF. N. G. RANGA (Guntur): Mr.
Chairman. I am in favour of this Bill.
1 wish to congratulate my hon. friend,
Mr, Sathe, or baving had the  good
fortune of initialing this legislation,
During all the 35 years of ireedom we
bhave been in need of this legislation. 1t
stands to the credit of this Minister
that he has come forward with this
Bill. It also redounds to the credit of
the welfare oriented Government that

“the Bill should have come from them
at this stage. It may look to the people
who are very supercilious that this Bill
gives too much power to the adminis-
tration to settle 50 many things which
advisory committees and so on. But
then we can trust the very vigilant
Subordinate Legislation Committee of
thic House to see to it {hat if there
are mistakes made by the administra-
tion, they would ¢ry to bring those
blunderg to the notice of the Govern-
ment ang see that the delegated legis-
lation that would come to be made
would be kept within proper limits,

I am anxioug thgt my hon. friend
should not restrict the benefits of this
Bill to cine workers alone. He should
extend the benefits to all such workers
who are engaged in performing arts
In rura] India. We have a large nume-
ber of people who make It thelr life's
mission to go from village to village
and give performances. Mahabharata
is performed In South India. in Andhra
Pradesh, Tamil Nadu and Kamataka,
in our villages for one month at 8
time. Then they go from village to
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fare Cess Bill and - . 404
Welfare Fund Bill.

village. They depend upon voluntary
contributions that are made to them
by the audience and also some cusg-
tomary payments made by the con-
cerneq village panchayatg and their.
elders, Their condition is very pitl-
able,

MR. CHAIRMAN: For how many
days do they perform continuously?

PROF. N, G, RANGA: For 30 days..
Then they ge to another village, For
some months they remain unemployed.
A large number of them are ynder—
unemployed, no doubt. I would like
those people also to be given such
benefit,

16.56 hrs.

[Mg. Deputy SpraKER in the Chair)

Special mention is made here of
loans and some grants, 1 want the hon,
Minister to consider the advisability of
providing some unemployment insu-
rance or some payment during the
months when the cine workers as well
as those who are engaged in other per-
forming arts are pbliged to remain un~
employed. If he could extend the
scope of the Bill, or the activitieg of
the Welfare Fund, in this direction he
would be rendering a great service in-
deed to those people who are employed
in the performing arts,

1 am very happy that he has thought
of the cine workers and their need for
welfare, I would like him to think of
the services that are being rendered in
the direction of adult education by all
the other workers, especially those
employed in the theaters in the rural
areas, and even In towns, and try to
help them as much as he possibly can,
under the auspices of this Bill and also
under the Welfare Fund.

SHRI XAVIER ARAKAL (Emaku-
lam): Sir, T am extremely happy that
these two Bills, Bill Noa 71 and 72 of
1981 are brought before the House, The
Statement of Objects and Reasong of
Bill No. 71 of 1981 says:



L
“In order to provide assistance in
cases of ‘extreme bardship, it is pro~
posed to_eatablish a welfare fund.”

Sirnilarly, the Statement of Objects and
* Reasons of Bill No, 72 of 1981 says:

“In order to provide assistance in
cases of extreme hardship and for
taking ip related welfare measures
for the persons employed in the film
industry, it is proposed to establish
a Cine-workers Welfare Funds.”

1f we examine the role of cinema. no-
body can deny that more than provid-
ing enfertainment, it reveals the cul-

—ture, the civilisation and the value of
human beings. As one hon. Member
was saying, of lale there is gradual de-
gradation in the moral standards of our
filmg and it cannot be denied. Oof
course, that is noi related to the Bill
under discussion. My first suggestion is
that more ass.stance should be given
for this purpose. Of course, if il is de-
clared an “industry” then these two
Bills will become redundant,

On the one hand, we have to give
more assistance and more help in this
field. At the same time, we have to
ensure that there is nothing which is
deterimental to the development and
expansion of that industry.

MR, DEPUTY-SPEAKER: We have
,to take up the next item now. Sc, he
may continug his speech tomorrow,

*17.00 hrs.

MOTION RE. FLOOD SITUATION
IN THE COUNTRY

SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, 1 move:

“That this House do consider the
staternent made by the Minister of
State for Irrigation in the House on
24 August, 1981, regarding flood si-

< Ptuation in the counry.”

Sir, there has heen great devastation
due to floods throughout the couniry.
Especially, Assam, West Bengal, U.P,
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Bihar, Rajasthan, Orissa, Gujarat and.
Kerala are the worst affected States
due o floods. Our couniry witnesses
this disaster of floods every year, Es-
pecially, the rivers like Brahmaputra,
Gandak, Rapti, Ghaghara, Punpun etc,
go on rampage every yearfl But I do
not know the reasons. Why the Go-
vernment does not want to take any
effective measures to control the flood
situation in this country,

Sir, the hon, Minister had given a
statement jn which he talked of
damages. Bui, Sir, il you go through
that statement, you will find that the
statement is not only imperfect, but
also ng correct to the extent as has
alcually been seen by the people,

Many people died due to floods, Only
in U.P. more than 400 persons died
while the Government data says that
about 260 persons died there, 1t
we calculate the number of people who
died throughout the country, that nums-
ber will be more than 2,000. But {his
Government data says that only 565 or
some such number of people died due
to these floods. While 1 feel that it is
incorrect. ...

MR. DEPUTY-SPEAKER: You at
least furnish the correct figures.

AN HON. MEMBER: It is a conser.
vative estimate.

SHRI HARIKESH BAHADUR: It is
also reported that the number of
persons who died in this year due to
floods is more than the number of per-
sons who died in any previcus year as
far as the last 3-4 years are concerned.

AN HON. MEMBER: During the
Janata period.

SHRr HARIKESH BAHADUR: Not
the Janata period. ¥lood does not spare
any particular period.



